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Mo steps taken by th

" treated sufficient on
“..  counter,

4.8,03

Ld.counsel for the
applicant present.ADs
back after service
from Res.l and 4, who
are absent on call a

1

to file any counter,
ADs not yet back from
Res,2 and 3, although
notices by Regd.,Post

sent to them on 20.1.43 '

and hence service xx

4f any.
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; L gz‘lma DATED: 28,07,2004,
 Ld.counsel for the: amplic:an* '
present, Res, 1 and 4.
continue to- rem«iin absent,.
and neo steas ‘taken by them |
to file any counter, so ‘als¢
~'Res, 2 and 3+ Theérefore,
put up befere- the. Bench for'
further erders. T

Heard Mr,?,K.Nayak, Leamed
Cﬁﬁnse‘l for the Applicant and Mr, T
Rath, Leame:‘i Additional Standing
"_Counael apmnari-wg mr 'Lhe Respondents/

% ~~ai l-.vay and perused the materials

2 ) .placnd on racord ol

The c*r.l"vﬁmce of the

Applicant in this 0.3, is that although

1,2,1989

Ve Te

‘and he was paid his pension,GPF dues

and other retiral benefits, DCRG aoney

has not been released in his favour as

yet, He repeatedly represented to bhe

Respondents fox release of that amount
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but without anyrsuécess,He has, therefo:e,-
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of the JZRG i”a

' hes;aondentc that tne-‘“'

A

prayed the Tribunal to direct the
Respondents to pay him the DCRG meney
with interest at the market rent w.c.f,.
1,10,1989,

Respondents have admitted. ‘
the delay i,ﬁ payment of the DCRG,
fhey have also disclosed that the payment -

was withheld on account of Eertain ;

allegations levelled against him by thé

Railway police in a theft case,however, =
when finally the Applicant was cleared

from the charges lc.velled against him, the

) xf#!:'"'v
DCRG money was released and the amount .70

was passed for pa’zym:«nt on 9,1?.,2003.1!—3am’:
Counsel for the Aool*cm‘t po.’m ted out
that in the ¢ omter it hcas rfot been - v

c*l=x:if’iv=’d hptue: the m"e-z:e%t ‘payable

to the 'applu:ant or the dalfayed payment

shou ld ve ri:ty whether

: interest has been *,passc_g,-ﬁtor oayrrcnb alonge=

wlth prmripal amount of DCE‘u" money and in
ase-no interest has been paid, the same
may be gaid tothe Applicant by ordering
a supple: rentax:y payment o:.der Liberty is
also granted to the Applicant to agitate

the matter before this Tribunal, if the

% s is _
said payment of interest/not made to him
within a period of 120 days from the date

of receipt of a copy of this-order,
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with the above observations
and directions, this 0,A, is disposed of,

No costs,




